FIR No. 243/2017

PS: Burari

State Vs. Jaswant Singh @ Raja

U/s 363/365/302/120B/34 IPC and 25 Arms Act

31.07.2020

Present: ~ Sh. K.P.Singh, L.d. Addl. PP for State.
Sh. Piyush Pahuja, Counsel for accused-applicant (through

video conferencing)

Hearing conducted through Video Conferencing.

This 1s an’applicatibn under Section 439 CrPC for grant of
interim bail of 45 days on behalf of accused-applicant Jaswant Singh @
‘Raja in case FIR No. 243/2017 invoking. the guidelines issued by the High
Powered Committee of Hon'ble High Court of Delhi dated 18.05.2020.

Arguments heard. | |

For orders, put up on 05.08.2020.
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FIR No. 34/2019

PS: DBG Road

State Vs. Urmila
U/s 302/1208B/34 1PC

31.07.2020
Application is put up before this Court, as it is informed by
the staff’ of the Court of Sh. Decpak Dabas, Ld. ASJ, Delhi that Ld.
Presiding Officer is not holding court due to covid-19 infection, as Link

Court.

Present: Sh. K.P.Singh, Ld. Addl. PP for State.

Sh. Gagan Bhatnagar, Counsel for accused-applicant (through
vidco conferencing)
Hearing is conducted through video conferencing,.

This is an application under Section 439 CrPC for grant of

interim bail for 45 days on behalf of the accused-applicant Urmila in casce

IFIR No. 34/2019.

Arguments heard.

For orders, put up on 04.08.2020.
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